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Report and (Accounts (199293 of
_the Hospital Services Consultan-
cy Corporation (India) Limited,
. New Delhi and related papers

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (DR. C. SIL-
VERA): Madam_ I lay on the Table:-

I. A copy each (in English and
Hindi) of the following papers un-
der sub-section (1) of seetin 619A
of the Companieg Act, 1956:—

(i) Tenth Annual Report and
Accounts of the Hospital Ser-
vices Consultancy Corporation
(India) Limited, New Delhi, for
the year 199203 together with
the Auditors’ Report op the Ac-
counts and the comments of the
Comptroller and Auditor Gene-
ral of India thereon.

(ii) Review by Government
on the working of the above
Corporation.

II. Statement (in English and
Hindi) giving reasong for the de-
lay in laying the papers mention-
ed at (I) above,

{Placed in Library,

See No. LT-
6197/94)
Report anmd Accounts (1992.93) of

the Indjapn Nursing Council,
New Delhj and related papers

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI PRA-
NAB SINGH GHATOWAR): Madam,
I lay on the Table a copy each (in
English and Hindi) of the following
papers:— {

- (i) Annual Report and Accounts

of the Indian Nursing Council,
New Delhi, for the year 1992-93,
together with the Audit Report on
the Accounts.

(iiy Review by Government on
the working of the above Coun
ail.
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(iii) Statemen; giving reasons
for the delay ip laying the papers
men joned at (i) above,

(Placed in Library, See NO. LT.
6196/94) s

PRESENTATION OF THE REPORTS
OF THE COMMITTEE ON PAPERS
LAID ON THE TABLE

=t afaztaeg (Fories) -
¥ gur qew g ug T qui g«
wfufgy @1 amEwar @i faaaat sfa-
Faq (swoft g fgedh ®) wegm Faar
g

THE DEPUTY CHAIRMAN: Shri
Jagdish Tyiler.

MOTION FOR ELECTION TO THE
NATIONAL WELFARE BOARD
FOR SEAFARES

THE MINISTER OF STATE (IN-
DEPENDENT CHARGE) OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHR] JAGDISH TYTLER):
Madam_ 1 beg io ove:

“That in pursuane of clause (1)
of rule 4 read with rule 6 of the
National Welfare Board for Sea-
farers Rules, 1063 (as amended),
made under sub-section (2) of sec-
tion 218 of the Merchant Shipping
Act 1958 (44 of 1958), this House
do proceed to elect in such man-
ner ag the Chairman may direct,
one Member from among the
Members of the House to be a
member of the Nationa] Welfare
Board for Seafareg in the vacancy
caused by the retirement of Shri
E. Balanandan from the member-
ship of the Rajya Sabha on the
Ist July, 1984.”

The question was put and the motxon
was adopted. -



